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An Act io amend the Chandernagore (Assimilation. of Laivs)
Act, 1955,

,00,000

West Ben. WHEREAS it is expedient to amend the Chandernagore
Act IV of  (Assimilation of Laws) Act, 1955, for the purpose and in the
1855. manner hereinafter appearing;

It is hereby enacted in the Tenth Year of the Republic of
India, by the Legislature of West Bengal, as follows:—

XI. This Act may be called the Chandernagore (Assimila- Short title.
tion of Laws) (Amendment) Act, 1959,

Z, After section 7 of the Chandernagore (Assimilation of Insertion
Laws) Act, 1955, the following section shall be inseried, of new

section in

namely:— . . ) Wost Ben.
“Removal — of g, Notwithstanding anything to the Act IV
ggubt;t;eg?“‘“n% confrary, in any judgment or deci- of 1955.
cortain  Acte +  SiOR  Of any court, tribunal or
Chandernegore. authority, the followifig Acts, that

is to say.—

West Ben. The West Bengar Land Develop-

gfcg gligil ment and Planning Act, 1948,

West Ben, The West Bengal Non-Agricul-

ﬁlfC; g?zé\ tural Tenancy Act, 1949 and

West Ben. The West Bengal Estates Acqui- -

Afci: 914 sition Act, 1953

o o,

shall extend to and be deemed always to have
extended to Chandernagore with effect from the
appointed day.”.
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